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HIGH couRT FoR THE srATE oF TELANGANA er HYoeneeeo

THURSDAY, THE TWELFTH DAY OF MARCH
TWO THOUSAND AND X/VENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRIJUSTICE G.M. MOHIUDDIN

l.A.No.l OF 2026

IN/AND

WRIT APPEAL NO: 273 OF 2026

l.A.No.I OF 2026

Between:

K Srinivasa Rao, S/o.K.Venkateshwar Rao, Aged about 61 years
Voltas Ltd., R/o. H.No. 48-444, Ganeshnagar Village, HMT
Mandal, Ranga Reddy District -500054.

Occ. Employee of
Post, Qutbullapur

...APPELLANT

AND

1. Smt. Madanala Srilatha, W/o. Sri Madanala Prabhakar, Aged about 43 years,
Occ. Housewife, R/o. H.No. 27-44, Gandhi Nagar, Opp. Krishnaveni Talent
School, Chintal, Quthbullapur Mandal, Medcdhal-Malkajgiri District,
Telangana State.

2. The State of Telangana, lt/unicipal Administration and Urban, Development
Department, Secretariate Buildings, Hyderabad, Telangana Rep. by its
Principal Secretary.

3. The Greater Hyderabad Municipal Corporation, Rep. by its Commissioner,
Lower Tank Bund, Hyderabad-500063.

4. The Zonal Commissioner, GHMC Quthbullapur, Hydgrabad:500054.

5. The DeputyCommissioner, GHMC Quthbullapur, Circle No.54, Hyderabad.

6. The Assistant City Planner/Town Planning Officer, GHMC Quthbullapur,
Hyderabad Circle No.54.

...RESPONDENTS



petitiqn under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

grant leave to the petitioner/appellant to file the present writ appeal, against order

dated 10-2-21026 passed in WP No.4030 of 2026-

W.A"No.273 OF 2026

Writ Appeial under clause 15 of the Letters Patent agiinst the Order Dated
1010212026 i,n W.P No. 4030 of 2O26 on the file of the High Court.

Between:

K Srinivasa llao, S/o.K.Venkateshwar Rao, Aged about 61 years, Occ. Employee of
Voltas Ltd., R/o. H.No. 48-M4, Ganeshnagar Village, HMT Post, Qutbullapur
Mandal, Ranrga Reddy District -500054.

...APPELI.ANT

AND
1. Smt. lMadanala Srilatha, Wo. Sri Madanala Prabhakar, Aged about 43 yearc,

Occ. Flousewife, R/o. H.No. 27-44, Gandhi Nagar, Opp. Krishnaveni Talent
School, Chintal, Quthbullapur Mandal, Medcdhal-Malkajgiri District,
Telangana State.

The Sitate of Telangana, Municipal Administration and Urban, D_evelopment
Department, Secretariate Buildings, Hyderabad, Telangana Rep. by its
Principal Secretary.

The Greater Hyderabad Municipal Corporation, Rep. by its Commissioner,
Lower Tank Bund, Hyderabad-500063.

The Zbnal Commissioner, GHMC Quthbullapur, Hyderabad-500054.

The Deputy Commissioner, GHMC Quthbullapur, Circle No.54, Hyderapad.

The Assistant City Planner/Town Planning Officer, GHMC Quthbullapur,
Hyderabad Circle No.54.

...RESPONDENTS

lA NO: 3 oFt 2026

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit, filed in support of the petition, the High Court may be pleased to

suspend ther order dated 10-2-2026 in the WP No.4030 of 2026 by restraining the

respondent no 4 to enter upon or conduct any enquiry or granting building

permission in respect H. No. 30-098 of Nanda Nagar, Quthbullapur, Medchal-

Malkajgiri D,istrict on the application of the 1st respondent herein/writ petitioner,

pending disrcosal of the writ appeal.
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Counsel for the Appellant : SRI SRIKANTH HARTHARAN

Counsel for the Respondent No.l : SRI R.SRIDHAR REDDY

counsel for the Respondent No.2 : sRl G.BHASKAR, Gp FoR MA & uD

counsel for Respondents No.3To6 : sRt K.RAVI MAHENDER, sc FoR GHMC

The Court made the following: COMMON JUDGMENT

i

I

i
ll
:i

'i



IN THIT HTGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

HON'BLE JUSTICE rtlvrln
AND

T.TIE SRI JUSTICE G.M. OHIUDDIN

I.A.No. of2O26
in/and

WRIT APPEAL No.273 of 2026

DATED: 12.03.2A26

I.A.No.l of 2026:

Between:

K.Srinivasa Rao, S/o. K.Venkateshwar Rao

AND
... Petitioner/Appellant

Smt. Madanala Srilath, W/o. Sri Madanala Prabhakar & 5 others
... Respondents

AND

W.A.No.273 oll2026:

Between:

K.Srinivasa Ral, S/o. K.Venkateshwar Rao

AND
.. Appellant/'l hird Party

Snrt. MadanaLa Srilath, tiv/o. Sri Madanala Prabhakar & 5 others
... Respondents

JUDGMENT:

Heard Mr'. Ganta Ramakrishna, learned counsel representing Mr. Srikanth

Hariharan, leanred counsel appearing for the appellant, Mr. R.Sridhar Reddy,

learned counsel appearing for respondent No.l/writ petitioner, Mr. G.Bhaskar,
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leamed Government Pleader for Municipal Administration and Urban

Development Department appearing for respondent No.2 and l\dr.. K.Ravi

Mahender, leamed Standing Counsel for Greater Hyderabad Municipal

Corporation (GHMC) appearing for respondent Nos.3 to 6.

2. Appellant is the leave petitioner. Respondent No.l, who is the writ

petitioner, claims to have purchased the subject property comprising only 75

square yards in H.No.30-098, Nanda Nagar, over Survey No.281 situated at

Quthbullapur Village and Mandal in Medchal-Matkajgiri District, by virtue of a

sale deed executed on 24.08.2024 by her vendor - Sri Yeligeti Sainath, who in

tum purchased it from his vendor Sri K.Suresh Kumar, S/o. Sri

K.Venkateshwar Rao, on 22.04.2022. Sri K.Suresh Kumar purchased the said

property from his father - Sri K.Venkareshwar Rao, on z3.t2.zo2l. It is

submitted that the property was sold by Sri K.Suresh Kumar on 22.04.2022

before the injunction order was passed on 07.02.2023 in I.A.No.70 of 2022 in

O.S.No.l73 of 2009 at the behest of the leave petitioner. The leave petitioner

has been fighting a partition suit with Sri K.Suresh Kumar claiming himself to

be the coparcener of the subject property. The leave petitioner filed

W.P.No.ll77z of 2025 impleading the vendor of respondent No.l, who had

purchased the subject property on 22.04.2022. Respondent No.l wants to carry

on certain construction on the subject land under Telangana Building

Permission Approval and Self-Cemification Systern (TG-bPASS) exempted


